CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

0.As 2527/94
New Delhi, this the 21st December ,1994

Hon'ble Shri J.P. Sharma, Member (J)
Hon'bls Shri B,K, Singh, Member(A)

Shri Kartar Singh Dahiya,
8 /o Shri Sri Chand,

Aged about 51 ysars,

r/o Village Turkpur,

PeUe Mandaurs,
Distt.Sonepat (Haryana) and

working as Superintendent Brides/Roads

Grade 1, MES No,412052,

Qffice of C.U;E.(E\F),Palam, ‘ :
Delhi Contonment, eos Rpplicant

By Advocate: Shri B,S, Mor alangwith
Ms. Kusum Singh -~

Vs,

Lnginser-in=Chiaf,

Enginesr~in=Chief'§. Branch,

Co-ord & Personnel,Directorate/EIR(0}, ;
Army Headquarters, ; ; o '
OMO,P0, Neu Dslhi, " .. Respondents

0 RD E R (ORAL)
Hon'ble Shri J.P. Sharma, Nembar(n)'
vThe grieuancc of the applicant is agaiﬁst

the ;aniarity;list published in April,1994 of Supdt,

B/R Grade-1 where the applicant has besn‘$hs&n éi H

S.Wa.121. The applicant has filed = taprﬁésnﬁgﬁian? 

in June,1994 followed by another rapresénﬁatiaé”in :

August,1994 and since he was not furnisheﬂ“%gynrsplfﬂr'

by the respondents, he filed the prgéar¢7applﬁ£atiuﬁ;'

in Novembar,19é4. The relief claimed by the aﬁglicaﬁi fgi

is that a direction be issued to thé rBSpsndeh§§ taffi
- take acﬁian on the representation oflthe §apli¢§§t ’

of August,1994 and that the rapresantati@ﬁ:be gispgggé,
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of and that no act;an tanrds 1nxtx9tion af pramatlaﬂ
be taken by the raspendents on the basis of All Iadiﬁ

Senlarlty list of Supdt B/R, Gradc—l,

2. " We heard the learned counsel for the appllcant
at length, The contention of the 1earnsd:maunsel is {"
that the date of regularisation of ‘the apﬁlicant is
Septamber 1985 while certain persons have been sbaue‘ 
5,No,121 have their dat; of regularlsation much later
than Segptember, 1985 and they have been placed abave’¢

in the seniority list while accord ing to applicant |

the date of regularisation should have besn determinsd

the berth in the seniority list,

3. We have not bsen takaen thraﬁgh any ra@tﬁitmgnt'
rules as they have not been annaxed as tu*mhatfis théw
mode of induction in the service i.e. Supdt, 8/3’523é$01 -
nor there is any such averment made in the appl&aatiﬁn
itself., | - |
A; However, we do find that the rEQrsssnEation;
gf?the applicant has not been replied to by thé‘ :
rBSpandants but the applicant has come prsmatnrgly
befaore the Tribunal as six months statutafy peﬁisd

in waiting has not basn observed befare filing this«5h
application on 23,11.94. Thauéh no copy of th§‘4
reprasaentation dated June 1994 has been filed 5§t
looking the representation of August,1994 ﬁheral

there is a mentlon of earlier reprasaatatzan 8aid

to have been forwarded, Even though this applmuati@n
is hit by section 20 of the AT, 4ct,1985 and is

prematurs,
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5. | Ue;/tharefnra,'holdfthis!appli§atiaa ashf:’
premature observing that the'raspandsnﬁs to éﬁhsié%:
‘and dispose of the representation as axpﬁditiﬁusly;és
possible and if the applicant is still aggrig‘u’ad bi;y
the final order then he wi1ll hava the right ta 885811/
'the sama and this order will not come iﬂ hig way.’ 
The application is disposed of accmrdlngly mith'n§ 

order as to costs,
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